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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

299 of 1991 

DATE OF DECISION 20,09.1994, 

t_. Hr 	 GohIl 	Petitioner 

Advocate for the Petitioner (s) 

Versus 

: 	 id 
	

Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 

T h e Hon'bleM 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 

I 

C'-.. 
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Shri Haanbhaj Bhikhabhai Gohil, 
3ombay H.using eolony, 
Near Rrn-Lj1a Majdan, 
Block No.449, Room No.30, 
Man i na ga. r, 
Ahmedabc1 - 3. 

Shri Roopsingh Keshvsingh Rana, 
Shankerhhi Patel's Chawl, 
Poson Dairy Road, Anand 
Dit. Kheda. 	 ...Applicants. 

(Advocate : Mr.M.A.Kadrj) 

Versus 

Union of India, 
Owning and representing thrugh 
The General Manager, 
Head uarter Office, 
Western Railway, 
Chuchga te, 
Bombay - 400 020. 

Theivt.nal Rail Manager, 
Baroda Divisi)n, Western Railway, 
Divisional Office at 
Pratapnagar, 
Baroda - 390 004. 

3, Shri Chandulal J. 
Dp. Loc oshed, 
Kankaria, ManJagar, 
Abmedabad - 380 008. 

Shri G.Subramaniam, 
C/.Loche& :<ankeria, 
:anainagar, Ahmeclabad - S. 

Shri NarharQ 
/o.At. Tructjon Foreni, 
Electric Shed, 
Ahmedabad - 2. 
Shri Udesingh T1. 
C/O.LOc) Shed, 
Bhar)ch 3harLich, 
Digt. T3haroach., 

Shri Basirkhan I., 
Loco Shed, Dabhji, 
Djt. Bar)da. 

S. Shri Ghemalsingh G., 
C/3.Loc,Dshed7 
Kosarnba, Ko aba 
Djt. 13haruch. 

9. Shri Hjrlal P., 
C/.j .Ast .Trac ion Fore nan, 
Electric Shed, 
Ahmedabad - 2. 
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10. Shri 6Wantri D., 
C/o.Ast.Fractjon Form-ujo 
Electric Shed, 
Ahnibd - 2. 

11.. Shri Ranilaingh B., 
C/).st.T rtior Forman 
Elpctrjc Shed, 
Ahmedabc - 2. 
Shri 3hikhhhj R. 
/o.At.rcti.on Forrrni, 

Eiectrje- 3hed, 
Ahneab 	- 2. 
Shri Abjdali H., 

	

C/'o.As3t.Tract 	Formm, 
E1ec.Lrjc Shed, 
Ahuedab 	- 2. 

SI- rj Arirj 
0/3..Tractjoi-i  Fjrej , 
1ectrjc Shed, 

	

- 2. 	 .. .Respondents. 
(Advocte : 

ORAL JTJDG'1E:T 

).A.NO. 293 3P 1991. 

20.09.1994. 

Per 	: Hone bie Mr. K.Ramam oor;hy 	: Member (A) 

The present appitcation is with retard to 

fixation of seniority. It is the contention of the 
U 

applicani thaL Lric the nam 	of -the per'ons who are 

juni 	to him have since been shown as SenDr to him. 

The issue ofen1Drity is one which can be decided 

on facL only. The learned couse1 for the applicant 

states that if the Railways were to consider this O.X. 

along with the .A., as representation he is prepared 

to abide by their decision. He wanted that the 

respondents maj particularly decide the position on the 
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basis of the law laid down b/ the Hori'hla Supreme Court 

in The Direct Recruit Class-Il Engineering Off icers 

Association and Others Versus 3cate of Maharshtra and 

Others, AIR 190, SC  1507. The rescondents are directed 

to consier the same and dispose of the application within 

a periad of 12 weeks and fix the seniority and also grant 

hiir subseçuential benefits if any. If necessary-,the 

applicant may also be given personal hearing to clarify 

any o the points made in the application. 

The applicant is at liberty to approach 

the Tribunal if any grievance persists. As 0.A. stands 

disposed of M.A. also does not survive. No order 

as to ,-s. 

( 	 k 
(Dr,R. K.Saxena) 	 (K.Ramamoorehy) 

Member (J) 	 Mernber(A) 

a it. 


